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ThLaIflSALyE TRIBWpj, 
BANGALcRE BENCH --------- 

fl 

 

Second Floor, 
Commercial Complex, 
In dir n ag a r, 
BANGALORE 560 038. 

Dated: 

APPLICATI NO: 1224 of 1994. 

APPLICJTS: Sri.G.M.Karnble, 

V/S. 

RESPQ\JDENTS._ The Divisional Railway Manager, 
South Central Railway,Hubli and antther. 

T. 

I. 	Sri..M.S.Anandaramu,Advocate,No.27,rirst Main,First Floor, 
Chandrashekar Cornplex,Gandhinagar,Bangalore-560009. 

The Divisional Railway Manager,Souths Central Railway, 
Hubli. 

The Secretary,Ministry of Labour,Shrama Shakti Bhavan, 
New Delhi. 

Sri.A.N.Venugopala Gowda,Advocate,No.8/2,Upstairs, 
R.V.Road,Eangalore-560 004. 

Sri ..Vasudeva Rao,Adc3l.Central Govt .Stng.Counsel, 
High Court Eldg,Eangalore-560 001. 

Sujec 	
F*rwajng f csPi-cs, of the Order- Passed by the Central Administrative TribunaI,Bangal,r 

--xx-- 

P1ese find encl.sed herewith a copy of th ORDER/ 
STAY DER/JTER OPDER/ 

Passed by this Trib-j i1 the. above Inenti  LL.LO 'IS) On 	J2-1 

gm* 

994, 

-till -'LL)iI 

I. JUDICIAL BRPNCHES. 



CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH:BANGALORE 

ORIGINAL APPLICATION NUMBER 1224 OF 1994 

TUESDAY, THIS THE 6TH DAY OF DECEMBER,1994. 

Mr .Justice P.K.Shyainsundar, 	 Vice-Chairman. 

V 

G.M.Kamble, 
Ex.Khalasi, Major, 
T.No.160, Machine Shop, Wheel Yard, 
Railway Workshop, South Central 
Railway, Hubli (now removed 
from services) and residing at Ganeshpet, 
Bindargi Lane, Hubli. 	 .. Applicant. 

(By Advocate Shri M.S.Anandaramu) 

The Divisional Railway Manager, 
South Central Railway, Hubli. 

The Union of India, 
represented by its Secretary, 
Ministry of Labour, 
Shrama Shakti Bhavan, New Delhi. 	 .. Respondents. 

(By Standing Counsel Shri A.N.Venugopala Gowda 
for R-1 & Standing Counsel Shri M.V.Rao for R-2) 

ORDER 

Mr .Justice P.K.Shyamsundar ,Vice-Chairman:- 

I have heard the learned counsel for the Railways and Shri 

M.Vasudeva Rao, learned Additional Standing Counsel for respon-

dent-2 in this application wherein the complaint made is that 

the Government had wrongly declined to make a reference of the 

applicant's grievance to the Industrial Tribunal for adjudica-

tion. It is seen from the impugned order that the Government 

has turned down the request for reference to the Industrial 

Tribunal on the ground that the demand was somewhat belated. 

The decision on the basis of which the demand for reference 

is rejected is indeed a ground which is totally within the per- 

view of the Tribunal as such plenary power of refusal has to 



be exercised only by It and ncie else. 	I need hardly add that 

such consideration will also 	tend to the rejection on grounds 

of belatedness and jibre so 4 en the Industrial Tribunal does 

not prescribe actuall any per od of limitation. In the circuni-

stances, the rejecti& of thel, applicant's demand for reference 

by the Government on lirounds ofi belatedness is cLearly untenable. 

This is also the Aew take~L by this Tribunal recently in 

O,A.No.1272 of 1994 isposed :)fi on 22-11-1994. 	Following the 

same and also for ~he reas Ons mentioned hereinbefore, what 

becomes elear is tha t this a plication- has to succeed and it 

is accoringly allo4d. Theimpugned order;(AnnexureA5) of::..: 

the Central Governmeit decli4ing to refer the matter to the 

Industrial Tribunal is hereb quashed. There: will now be a 

direc.tion to the Ce 1 tral Govrnment to refer the applicant's 

case for adjudicatio by the rribuna1. No order as to costs. 

Let a copy of this 51rder be sent to the Union Government for 	 H 

information and neediul actio which will ensure referring the 

dispute within 3 morhs from the date of rece:Lpt of a copy of 

this order. It will ofcours. be  open to the employer to put 

fward amongst other defences the defence of belatedness. 

J 
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Bangare- Bench 
Bari a I ore 



Send F1or, 
-. 	 Commercial Complex, 

Indiranagar,' 
BJANGALcRE 	560 038 -' 

Datedl Q JAN 1997 
APL1CTIQ NO,. 1224 of 1994. 

APPDJCgT(S) : G.LKaiible, - 

V/s., 

RESPQDa4TS :SrI. L.N .Mishrà,Secr.tary,M/..J.ab.ur,New Delhi. 

To. 

1. 	Sri.LS.Ma*daraau,Advocate, 
NeLl, IstFl.or,4th Cross 
R.K.Purai*,S.C.R.ad Criss, 
Opp:Movjoland Talkies, 
Bagalore-9. - 

2. 	Sri.M.Vasud.va Rae,Mdl.C(SC, 
High Court Bldg,Bangal.re..i. 

I 

I 

Subject:— Forwarding of copies of the Orriers passed by 
Central Mminj.stratjve Tribunal, Bang alo re-38. 

- • —x—x—x— 	- 	- - 
• A cry -of the Order/Stay Order/Interim Order, . 

passer! by this Iribuna], in the above stated applicatio(s) 
Is enclosed for infàrmatin and further necessary action. 
The Order was pronounced on 1301-1997. \ 

	- 

ciCy Dopjt-ye'istrr 
• Judicia1VBrnches. 



L 
CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORE BENCH, BANCALORE 

it 	 CONTEMPT PETITION NO.10/1996 IN 
C.A.N0fl24/1994 

MOt'OAY THIS THE THIRTEENTH DAY OF JANIJARy 91997 

SHPI JUSTICE D.P. HIREMATH 	VICE CHAIRMAN 

SHRI T.V. RMANAN 	 MEVIBER(A) 

Shri t.M. Kamble, 
ex—Kha].asi, Major, 
T.No.160, Pch1ne Shop, 
Wheel Yard, Railway torkshop 
South Central Railway, 
Hubli (now removed from 
service) and residing at 
Caneshpet, Bindaroi Lane, 
H ub 1 i 	 Petitioner 

(By Advoca te Shri M.S. Anandaramu) 

V. 

Shri L.N. PUshra, 
SEcretary, 
Ministry of Labour, 
GovernmEnt of India, 
Shrama Shakti Bhavan, 
New Delhi 	 Respondent 

(By Addi. Central Government 
Standing Counsel Shri M.V. Rao) 

ORDER 

JUSTICE D.P. HIflEMATH, VICE CHAIRMAN 

Reard both the counsel a nd re8d the 

• affidavit filed by the Secretary, Ministry of 

labour, 	New Delhi. He swears that he has taken 

over as Secretary, Ministry of Labour only a 

'fu months ago and further swears that an enquiry 

has been ordered abcut missing of the records, 

': to be completed within the time frame. He has 

also tendered his unconditional apology about the 



• 

I 

delay. Con idering the contents of the 

affidavit, e drop these proceedings. 

(T. . R&P4N) 	(0.1'. HIREMTH) 
VICE CHAIF.MN 

ua 

dffic 
Central dmirIVSttatI 8  TribUfl al 

Bench 

Bangalore 


